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PPPARTMENT OF CULTURBE (S8,
ARVIND NETAM): Oa beinlf of Shri
B. P. Yadev, 1 bég to'lay ob the Table—

(1) A copy of the Annual Report of the
Indian Ingtitate of Sclence, Banga-
lore for the year 974-75. {Placed
in Library, Ses No. LT—10218/
76).

(a) A statement (Hindi and English
versions) cxplaining reasons for
not laying simultaneously the Hindi
version of the sbove Report. (Placed
in Library. Sse No. LT—10819/
76}

x1 04 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have
to report the following messages received
from the Secretary-General ot Rajys
Sabha:—

(i) “In accordance with the provigions
of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabla, I am directed to
eaclose a copy of the Prevention of
Food Adulteration (Amendment)
Bill, 1976, which has been passed
by the Rajya Sabha at its sitting held
on the a7th January, 1976.”

(ii) “Ia accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
am directed to return herewith the
Pondicherry Appropriation Bill, 1976,
which was passed by the Lok Sabha
at its sitting held on the 37th January,
1976, and trangmitted to the Rajya
Sabba for its recommendations and
to state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

@i “In scoorfence with the provisions
- of sule 137 of the Ruies of Procedure

Cogl Mixs (6.4.)
and Cenduct of Busiress in th ¢+ Fi're
Sabha, I am directed to inform the
Lok Ssbha that the Rajya Sabha,
st its sitting held on the 3nd Febeuary,
1976, sgreed without any amendment
to the Asstam Sillimanite Limited
(Acquisition and Trarsfer of Refise-
tory Plant) Bill, 1976, which was
passed by the Lok Sabha at its sitting
held on the 37th Januaty, 1976."

PREVENTION OF FOOD ADULTERA-
TION (AMENDMENT) BILL
As PassED BY Rajya SasmA

SECRETARY-GENERAL: Sir, I lay
on the Table of the House the Prevention
of Food Adulterstion (Amendment) Bill,
1976, as passed by Rajya Sabha.

rx-o5 hrs.

CAL LING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ACCIDENT TN BELLAMPALI COAL
MINE RESULTING 1IN DEATH OF SOME
MINERS.

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): 1 call the attention of the
Mnister of Energy to the following matter
of urgent public importance and 1 request
that he may make a Statement thereon:

“The reported accident on the 28th
January, 1976 in Bellampali mine of
the Singaren: colleries, resultirg in
the death of § miners and injury to
scveral others.”

THE MINISTER OF_ ENERGY (SHRI
K. C. PANT): I regret to inform the Fouse
that according to the information recaived
from the Sngareni Collieries Co. Lid.
(s public sector undertekirg under the
Government of Andhra Pradesh), on the
28th January, 1976 at about 10°30- P.M.
in the and incline of Bellampali Coll ¢ry
there was an accident due to a massiv
roof fall, meaturing, 13 metres/4. S mave
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Coal Mine tC'A.
(Shri K. €. Punt)
average/a*s metres thick, killing three
wotkers on the spot. Two others who
were trapped, were reacucd and removed
to the hospital but succumbed to the
injuries on 29-1-1976. Senior officers of
the Company, including the Chairman-
cum-Managing Director visited the Colliery
immediately. An ex-gratia payment of
Rs. 500/- each was given to the families
of the deceased workers. The compensa-
tion amount, according to the Workmen’s
Compensation Act, would be paid shortly
to the deceased farlies. The Directorate
General of Mines Safety has enquired into
the accident and their final report 15 awaited.
I am sure the House will join me in convey-
ing our deep sympathies to the bereaved
families.
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SOME HON. MEMBERS ros¢—

MR. SPEAKER: No more questionh,

1113 hes.
ESTIMATES COMMITTEE

th;'?;mom-mnq‘m MiNuves
I  TULSIDAS DASAPPA
(Mysore) : T beg to present the following

Report and Minutes of the Estimates
Comumuttee:—

(1) Bighty-eighth Report an the Cabinet
Secretanat (Department of Personnel
and Admunistrative Reforms)—Deputation
of Indian Experts and Officers abrosd.

()  Minutes ot the sitiogs of the
Cymmurree  relatintg to the above Re-
port.

1x 1a} hrs.

STATEMENT APPOINT

OF - GOMMISSIon “or LirauT
TIONS AGATNST THE FORMER CHIKR %
MINISTER  AND  SOME. MM
TERS OF TAMIL NADU.

THE MINISTER OR STATB IN
THE MINISTRY QF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : As the
H)use 1s aware, alleganons of corruption,
favounitism, admunistrstive and  financial
improprieties and abuse of officia] posinon,
were being teceived againat thg esstwhile
Munustry of Tamil Nadu for samg fime,
In November, 197a. Sbnt M. G.
chandran, ML.A. of Temil



